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Shri A.Deb Roy and. ShriB.tPahak, 

for the respondents statei that.tze case 

may be fixed arter 3 weeks.An the moantim 

they will filejthe written statement. 

Prayer is aceeptsd. They are directed to 

file written stétement wit:hin 2 weeks. 

List on 7/9/01 for hearing. 

P1 emb or 
7,9.01 	On the request or both the counsell for the 

Parites, the matter is adjourned to 14/9101 for 
hearing. 
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* 	
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CENTRAL ADMINISTRATIVETRIBUNAL 
GUWAHJTI BENCH 

originalApplication No. 236 of 2001 and 237 of 2001 
4 

1. Shri M.C.Das 	 Date of Decjsjon.'.i '  

2* ant. bulu Nag. 

Petitioner(S) 

Mr.S.etta., Mr.K.K.Dey , Ms.M.choudhury 

Advocate for the 
Versus.. 	 Pet it ionr( s) 

Union of India & Ore. 

Mr.A.Deb ROY S  8r.C.C.S.C. & Mr.2.C.Pathak, Add1.C.G..C. 

Advoct for the 
C 

THE HONE BLE za.jusrIc 	C1HUaYVICZHAIAN 
THE H'NBL 

1. Whether Reporters Of local 
judgme ? papers maybe allowpd to see the 

2 To be Jeferred to the Reporter or not ? 

Whether their Lord ships. wish to see the fair cCpy of the J'dumeit ? 

Whether the Judgment is to be 
circulated to the other Benches 

Judgment delivered by Hori'ble : VIC..CHAIRMAN 

' 

It 



cL M)MINZ RTIVñ TRIBUWJL 
GUWMIATI BENCH 

Original Application No.236 of 2001 and 237 of 2001. 

Date of Order: This the 14th Day of September 2001. 

lioul aLa MR.JUSTIC ).NCHOWDHURY,VIC..CHIRMiN 

1. Shri Manik ch.Nag 	(Zn 0.'.No.236 of 2001) 
son of Late Motilal Nag 
Insurance Inspector(Legal) 

nployees State Insurance Corporation 
Regional Office 
North £aatern Region 
Guwahati-21. 	 ... Applicant 

By Advocate Mr.S.Dutta, K.K.Dey 
Ms.M.Choudhury, 

-Vs- 

Union of India 
Represented by the Secretary 
Department of Labour 
Parliament Secretariat 
New Delhi. 

£mployees State Insurance 
Corporations 
represented by the Director 
Regional Office. 
North Eastern Region, 
Guwahatj-2 1. 

The Regional Director, 
nployees, State Insurance 

Corporation, 
Regional Office, 
North 1astern Region, 
Guwahat 1-2 3. 

4... The Assistant Director 

nployees,State insurance Corporation 
Regional Office, 
North eastern Region 
Guwahati-21. 

50. Sri A.Raque 	 (By Advocate Mr.A..Deb Roy 
inspector, Legal Office 	Sr.C.G.S.C.) 

ployee& State Insurance Corporation 
Tinsukia. 	... 	 ResDondent 

2. Smti.Bulu Nag. 
Sife of Sri Manik Ch.Nag (In 0.A.NO.237 of 2001) 
Superintendent 

nployees State Insurance Corporation 
Regional Office 
North ia stern Region 
Guwahatj-21. 	

00 	 ... !.ppacant 
By Advocate Mr.S.Dutta, 1(.1(.Dey, Mr.M..Choudhury 

-Vs- 

contd'. 
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i. The Union of India 
Represented by the $ecretary 
Department of Labour 
Parliament Secretariat 
New Delhi 

2, Enployees State Insurance Corporation, 

Represented by the Director 

Regional Office, 
North Eastern Region Guwahati-'21. 

The Regional Director 

Employees' State Insurance Corporation 
Regional Office 
North Eastern Region 
Guwahatj'-21 

The Assistant Director, 
Employees' State Insurance Corporation, 
Regional OEfice, 
North Eastern Region, 
Guwahati-21. 

50 Sri JBoro, Manager, Gr.II 
Local Office 
Employees State Insurance torporation 
Tinsukia 	 ..• 	... Respondents. 

By Advocate Mr.3.C.Pathak, Mdl.C.O.S.C.. 

Both the applicationè were taken up for considera-
together since 
tion4 same facts and the same question of law e involved. 

The applicant in O.A.NO.237  of 2001 1sth'eife of the 

applicant in O.A.N.236 of 2001. By order No.43-322/15/2000- 

stt. dated 7.6.2001 both the applicants were transferred 

from Guwahati to Tinsukia. The applicant in O.A.NO.236/2001 

was transferred ftcm the post of Insurance Inspector (Legal) 

Regional Office, Guwabati to the post of Insurnace Inspector, 

Tinsukia Division,Tinsukia and the Applicant in 0.A.NO. 

237 of 2001 was transferred from the post of Superintendent, 

Regional Office, Guwabati to the post of Manager, Grade-It 

Tinsuk.ta Division, Tinsukia. The common grievance of the 

contd/-3 
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applicants those were focussed on the effect of the order 

of transfer in the educational career of the two daughters 

H 	and one ninor son of the applicants, those studying in 

Guwahati. It has been contended by Mr44.Chanda that they 

were transferred in the middle of the Academic Session,that 

would disrupt the educational career of their childten. It 

was stated that the Acadmic Session of the eldest daughter 

would be over by April/May, 2002, second daughter and minor 

son dould be over by april, 2002. 

I have heard Mr.M.Chanda learned counsel on behalf 

of Mr.I(.K.Dey learned counsel appearing on behalf of both 

the applicants at length and also MrJi.Deb Roy, Sr.C.G.S.C. 

and Mr,B.C.pathak, itddl.C.G.S.C.  appearing on behalf of 

the Respondents in both the applications. Apparently 

though no infraction of any statutory provision is discer 

nible from the order nonetheless the transfer of both the 

persons at a time undoubedly would cause dislocation in 

the education of their children,. In the circumstances I 

am of the view that the ads of justice will be met if 

direction is issued to the respondents to consider the 

case the case of the applicant Smto 8ulu Nag in 0.A.NO. 

237 of 2001 for retaining her at Guwahati for keeping the 

order of transfer in abeyance till completion of the final 

exautamination of the Children. It is however, made clear 

that the applicant in 0.A.No.236  of 2001 Shri M.C.Nag 

shall however, have to join in the new place of posting 

at the earliest subject to the availability of the 

joining time. 

contd/-'4 
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The application thus stands disposed o. 

There shall however be no order as to costs. 

(Lb. .CkiCWDjjy) 
VICAIRWJ 

L14 
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IN THE cE 	RI 	IRUNAL : GUWA}TI BENCH: 

• 	
GUWAHATI 

Title of the case : 	0.A. 	 OF 2001 

anti Bulu Nag. 

• 	 ... Applicant. 

Versus-. 

Union of India & ors. 

• 	 ... Respondents. 

INDEX 

• 	 $l.No. Anriexure Particulars of documents 	Pe NO. 

1. • 	 1 Order No.43.-.22/15/ )2- 

2000-Estt. dated 

7.6.2001. 

Lot  •2. 2 Other No. 43-A.22/15/ 

2000-Estt. dated 

7.6.2001. 

3. 3 Representation 

dated 8.6.2001. 



IN THE CTRAL AI1'4INISTRATIVE TRIBUNAL: GUWHATI BENCH: 

GtMHATI 

OF2001 

- BETWEEN - 

anti BU1U Nag, 

Wife of Sd Manik Ch. Nag, 

aiperintendent, 

np1oyees State Insurance 

Coiporation, 

Regional office, 

North Eastern Ra.on, 

Guwahati - 21. 

... APPLICANT. 

- Versus - 

The Union of India 

represented by the Secretary 

Department of Labour 

Parliament Secretariat, 

New Delhi. 

Enployees state Insurance 

Qrporation, 

represented by the Director, 

Regional office, 

cofl±d. 

/ 
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rrth Eastern Region, 

Guwahati - 21. 

The Regional Director, 

• 	 Enployees State Insurance 

Corporation, 

Regional office, 

NOrth Eastern Regicn, 

Guwahati- 21. 

The Assistant Director, 

nployees State Insurance 

Orporation, Regional office, 

North Eastern Region, 

Gliwahati- 21. 

Sri J. Boro, 

Manager, 

Grade-Il, 

Local office, 

Pnployees State 1nsurance 

Corporation, 

Tinsukia. 

lation : 

1. Particulars of the order against which the appli-

cation made : 

contd... 
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Office order No. 46 of 2001 issued under 

Memo No. 43_A.22/15/2000-Estt. dated 7.6.2001 by the 

Assistant Director for Regional Dtector, Employees ,  

State Theurance Corporation, Regional Office, North 

Eastern Region, Guwahati-21 transferring the applicant 

from the post of Siperintendent, Regional office, 

Guwahati to the posof Manager, Grade-lI, Tinsukia 

division, Tjnsukia . 

Jurisdiction of the Tribunal : 

* The applicant declares that the subject 

matter of this application praying to set aside the 

order dated 7.6.2001 is.within the jurisdiction of 

this HOn' bie Tribunal. 

Limitaticfl: 
U 

The applicarit'ftirther declares that the 

• 

	

	 grievance in respect of which the application has 

been• made has arisen by reason of transfer of. the 

• 

	

	 applicant as such this application is within the 

limitation prescribed in section 21 of the Administrative 

Tribunal ;ct, 1985. 

Facts of the_case: 

a) That the applicant is a citizen of India 

having his prmafleflt residence at Guwahati. 

contd... 



\ 

0 

-4- 

That the applicant joined in the respondent 

ployeest State Insurance Corporation on 1.3.68 as 

Loner Division Clerk. Threafter she was, duly promoted 

ro the next higher post and the served in the various 

capacities jnseveral places. The applicant was ulti-

mately promoted to the posof Superintendent on 1.3.94 

at Guwahatj.WhiCh she Is still holding. The applicant's 

husband Sri M.C. Nag is also serving in the respondeflt 

employees' State Insurance Corporation as Insurance 

Inspector (Legal) in the Regional office at Guwahati. 

The applicant is due to retire in the year 1008. 

That the applicant is having 3 children i.e. 

2 daughters and one son. The applicant's eldest daughter 

Snti Molimita Nag is studying M.A. in the Gauhati University, 

Her eession for the finai,year started from April, 2001 

and shall be continued till MayJune, 2002. Her send 

daughter anti Sumita Nag is studying B.Corin the Gauhati 

cornere ODIlege and her session for final year B.Com  

êtartd in the year March, 2001 and shall continued till 

April, 2002. Sri Sajal Nag the sOn of the applicant 

is studying in Class-TX in the Central School at Noonmati, 

Guwahati and the ses.Ofl started in the year March, 2001 

and shall be cOntinued till April, 2002. ,  

d)' That the respondent No. 4 for the respondent 

ccfl td... 



No. 3 vide impugned office order NO. 46 of 2001 issued 

under Memo No. 43-h. 22/15/2O0-Estt. dated 7.6.2001 

transferred the applicant from the post of Superintendent 

egioflal office, GuWahati to the post of Manager, 

Grade-Il, Local office, TinSukia. The applicant beg 

to stat that bj the same order her husband Sri M.C.. Nag 

has also been transferred from thpost of Insurance 

Inspector (Legal), Regional office, GuWahati to the 

post of Insurance Inspector Tinsukia Division,Tinsukia. 

It was directed in the said impugned order dated 

7.6.2001 that the applicant will be relieved from 

egiOfl]. office, Guwahati on 29.6.2001 and thereafter 

she should proceed to Tinsukia and take over charge 

of Manager Grade-Il, Local office, Tinsukia, from 

hri J,Boro, the respondent No. 5 M anager after avai-

ling normal joining time. 

A copy of the said impugned order dated 

7.6.2001 is annexed her to and marked as nnexur..10 

That the applicant beg to state that she 

is suffering from hypertention and not in a position 

to take hazards of shifting residce. She needs constant 

advice by a competant doctor. 

That the applicant beg to state that on 

c ont d.. 
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the same öay the respondent NO. 4 for respondent 

No. 3 vide vide office order No. 47 of 2001 issued 

under ZIemo No. 43-A.22/15/2000-stt. dated 2.6.2001 

directed that in partial modification of this office 

order dxk&d NO. 46 of 2001 dated 7.6.2001 the applicant 

will be relieved from her present duties of Regional. 

Office, Guwahati imediately instead of 29.6.2001. 

A copy of the aforesaid orderthted 7.6.2001 

is annexed hereto and marked as Anneti re-2. 	- 

That the applicant beg to state that the 

aforesaid order of her transfer came as bolt from the 

- blue. She is under the treatment of her doctor at Gwahati. 

The applicant' s 2 grown up daughters and one minor 

SOfl Is studying at Guwahati. They needs!  her help and. 

care. The applicant is not in a position to go to a 

far plaCe from Guwahati. The accadic session of her 

eldest daughter will get over by June,,2OO2 and of.  
- 	 -- 	 - 	 - 

her second daughter and minor son will be over by 

April, 2002 and it will be quite difficult for the 

applicant to leave the station before the acadanic 

sessions are over. 

That the applicant beg to state that there 

re many officers junior tQher in the respodent 

contd.. 



corporation including one sri Rajen Deka, 	Insurance - 

Inspector in the Regional office at Guwahati who is 

working sime J9,91,  1993 at Regional office, Guwahati 

i.e. working since lenger period than the applicant 

have not been transferred and he has been allowed to 

work at Guwahati.. 

That the applicant will be subjected to 

irreparable loss and injury if she has to do for work 

at Tinsukia in view of the inugned order dated 

7.612001. 

That the applicant beg to state that the 

submitted her representation dated 8.6.2001 before 

the Regional Director E.. 5.1. Corporation, Bamunimaidan, 

Guwahati 21, stating that her daughters and son who 

are Studing and their academic session will be over by 

May-JUne, 2c02 and till such time her transfer may be 

kept in abeyance. 

Copy of the representation is annex& hereto 

and marked as Ann exure-B. 

That the applicant beg to state.that she 

has not yet taken over charge of Manager, GradII 

Tinsukia Division, Tinsukia as such the respondent 

contd.. 
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No. 5 could not join the post presently held by the 

applicant in the Regional office at Guwahati. 

5. GroUnds for relief with legal provisions : 

That the impugned order dated 7.6.2001 

IS arbitrary, illegal and malafide inasniuchas the 

same has been passed In total non-application of mind, 

hastily, on the verge of her retirement and without 

ef fording any time to make representation and as such - 

the same is liable to be set aside and quashed. 

That the impugned order dated 7.6.2001 is 

illegal and without jurisdiction Inasmuch as the 

sarnehas been passed lathe midst of acadriic session 

creating much problemto me concerned employee and 

as such the same is liable to be set aside and quashed. 

C) That the impugned order dated 7.6.2001 

is arbitrary and discriminatory inamucki as the junior 

incurrbents of the same ran k working for longer period 

in the same office than that of the applicant has not 

been transferred and as such the same is liable to be 

set aside and quashed. 

d) That in any view of the matter the impugned 

order dated 7.6.2001 is liable to be set asLde and quashed. 

cont.. 
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6 '  Detai lsof remedies exha usted : 

The applicant, states that she filed 

representation dated 8.6.2001 before the Regional 

Director, Employees 1  Scate Insurance Corporatipn, 

Guwahati-21 but no order has been passed yet. The 

applicant beg to state that she app)irehends that the 

authority will not pass any favourable order to hèi. 

Matter at not previousiy filed or pending before 

any other Central Administrative T ribunal : 

The applicant declares that the matter 

regarding which the application has been made is not 

pending before any coutt of law or any other authority 

or any other Bench of the Tribunal. 

Relief sought 

In view of the facts mentioned in para 4 

above, the applicant prays for the following relief (s):- 

a) To set aside and quashor the impuied 

office order No. 46 of .2001 issued under N0 NO. 43 

-A.22/15/2000-Estt. dated 7.6.2001 by the Assistant 

Director for Regional Hirector, Employe 1  State 

Insurance Corporation, Regional office, North Eastern 

contd.. 

'4 
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Region, GUwahati- 21 tnsferring the applicant 

from the post of. Superintendent, Regional office, 

Guwahati to the post of Manager Grade-TI LOcal office, 

Tinsukia Division, Tinsukia. 

Costs of the application. 

j&ny other appropriate relief or relief 

that the Hon 8 ble Tribunal may deem fit and proper. 

9. In te rim o rd er3d f or 

The applicant prays that pending disposal 

of this application this Honble Tribunal.may be
11 

pleased to stay the operation of the impued office 

order Mo. 46 of 2001 issued under Mno No. 43-A.22/ 

15/2000-Estt. dated 7.6.2001 by the AssiStaflt Director 

for Regional Director, EmplOye' State Insurance 

Corporation, Regional office, North Eastern Region, 

Guwahati- 21 trnsferriflg the applicant froni the post 

of superintend1t, Regional office, Guwahati to the 

post of !4nagerGrade-II Local office, Tinsukia division, 

Tinsukia. 

That the application is filed through Advoate 

Sri S. Dutta and K.K. Dey. 

1particulars of the Indian postal order :-

ccrntL.. 

/ 
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1) 	Number of India. postal : 6 
order. 

Name of the issuing 	: 2.-  

post office, 

Date of issue of postal : 

order. 

Post office at which 

payable. 

12. List of An nexures : 

Annexures- 1 to 4. 

VRI Fl CATI ON 

I, Smti Bulu Nag wife of Sri r4anik Chandra Na, 

aged about 53 years resident of Bamunimaidan, P.S. 

Chandmari, District-I(amrup, Assam do hereby declare 

and verify and I am the applicant in the instant 

application and the statneflts made in paragraphs 

1,2,3, sub-paragraphs (a)(b)(c)(é)(g),(i)(j) and (k) 

of paragraphs4, 5 and 7 to 9 of -the application are 

true to my knowledge and those made in sub-paragraphs 

(d), (f) and (h) of paragraphs 4, 10 and 11 are true• 

to my information derived therefrom which I believed 

to be true and I sign this verification on this the 12_. th 

day of 	,2001 at Guwahati. 

Ator 
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• 	 .NNEXURE - 1. 

EMPLOYEES' STATE INSURANCE CORPOR.AXION 

REGIONAL OFFICE: NORTH EASTER REGION 

GUWAHATI- 21. 	 - 

• No.43-A.22/15/2000-.EStt. 	 Dated: 7.6.2001. 

• 	 --- - 	 V 

• 	 OF CE ORDER NO4 46 OF 2001. 

The Regional Director has ordered the postings/ 

transfers ir respect of the following officials in 

the interest of public service. 

S1.No. Name official 

& Designation 

Sri P.K.Sarnh, 

Offg. Mçr.Gr.II 

Present place 

of posting - 

Local Office, 

Boflgaigaon. 

1sti ng/t tans fers 

Now ordered 

?xiager Gr.II(Offg) 

Locsl office, 

Shillong. 

Sri M.C.Nag, 	Regional office Insurance Inspector 

/ 
	

I.I. (Legal). 	Guwahati. 	TinsukiaDivis ion, 

Tinsukia. 

Sri J.Boro, 

/ 	
Mgr. Gr.II. 

A egional office, Manager 

Guwahati. 	local of flcé, 

Tinsukia. 	V 

Local Office, Insurance Inspector 

Tinsukia. 	(La) Bft.Sr., 

Regional office, 

Guwahati. 

mrs. B4Nag, 

0 	Supdt. 

contd.. 
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5. Sri A. Haque, 	Tlnsukia Division, Insurance Inspector 

1.1. 	 Tinsukia 	 (Legal), Regional 

Office, Guwahati. 

7 • Sri P • GOB warn. i, 	Local office, 

Offg. Mgr.II. 	Silchar. 

8.. Sri T.C. Das Sastri, Local office, 

Mgr.Gr.II . 	Shillong. 

sri I.Ali Sheikh, Regional office, 

1.1 ./Supdt. 	Guwahati. 

Sri P.K.Sarma, 	tcai,office, 

UDC-Cashier. 	Bhubri. 

Sri P.D.Patgiri, Regional,office, 
- 

UDC. 	 GuWahati. 

Sri J,R. Mahanta, Regional office, 

ubc- Cashier. 	Guwahati. 

Manager Gr.II,Local 

Office, Silchar. 

Iflsurance Inspector 

(Recovery), 

Regional office, 

Guwahati. 

Superintendent (Mm) 

Regional office, 

Guwahati. 

Manager Gr.II,Loca1 

Office, Bongaigaon. 

U..D .A .-Cashier, 

Regional office, 

GtMahati. 

U.D.C.-Cashier, Loca 

Office, Dhubri. 

U.D.C., Regional 

Office, . Guw9hatj. 

6. Sri D. Sinha, 	Regional office, 
/ 

Guwahati. 

Sri I. Ali Shei3th, I.I/Supdt. who is looking after 

CDfltd... 
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the works of Localofficé, Chandrapur will be relieved 

on the day when sri C.K. Bore Manager Take-over 

charge of Manager Gr. II, local office, Chandrapur. 

On being relieved by Sri Bora, Sri L.Ali 

Sheikh should proceed to Bongaigaorand take-over 

charge of I1nager Gr.II, Local office, BongaigaOfl 

immediately from Sri P.LSarmah, Manager. 

On being relieved by Sri I.Ali sheikh, Sri 

P.K. SarTnah should proceed to Shillong and take-over 

charge of Manager Gr.II, L.O. Sh.illong froSri T.C. Des 

Sastri after availing normal joining time. 

On being relieved by Sri P.K.Sarmah, Sri t.C.. 

Das Sastri should come to Guwahati and report for duty 

as Superintenceflt (dm.) at Regional office, Guwahati 

after availing normal joining time. 

SriD. Sinha, Insurance Inspector(R), R.O. 

Guwahati will be relieved from his present duties of 

R.O. Guwahati on 29.6.2001 (AN) and thereafter should 

proceed to Slichar and take-over charge of Local office 1  

Silchar as Manager Gr.II frorusri P.GoSwanii, Mgr. , L.O. 

Silchar after availing dormal joining time. 

On being relied by sriSinha, sri P. Goswami 

cofltd.. 
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should come to Guwahati and report for duty as 

Insurance Inspector (Recovery), Regional office, 

Guwahati immediately. 
I 

ri M.0 .Nag, I.I. (Legal) (On leave) will be 

relieved from Regional office, Guwahati on 29.6.2001 

(AN) and thereafter should proceed to Tinsukia and 

take-over charge of Insurance Inspector, Tinsukia 

Division from Shri A. Haque, I.I. after availing normal 

joining time. 

On being relieved by Sri Nag, Sri A.H5que, 1,111 

Tinsukia should come to Guwahati and take.over charge 

of Insurance Inspector (legal), R,0., Guwahati immediately 

after availing nor1Tl joining time. 

Mrs. B. Nag, Supdte will be relieved from her 

present duties of R.O • on 29.6.2001 (AN) and thereafter 

she should proceed to Tinsukia and take-over charge 

of Manager Gr.II, L,O. Tinsucia from $riJ. Boro, Mgr. 

after availing norma.l joining time. 

On being relieved by Mrs. Nag, sri J,BOr, 

should come to Guwahatiand should report for duty as 

Insuraflce Inspector (Ta) Bft. Br.at R.0., Guwahati 

immediately after availing normal joining time. 

COfl L . 0 
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Sri P.D. Patgiri, UDC, R.O. Guwahati will 

be re1ieced from his present duties of R.O. Guwahati 

on 29.6.2001 (AN) and should join/take-over charge 

of U.D.C.-Cashier, L.O. Dhubri immediately after 

availing normal joining time. 

On being relieved by Sri P.D. Patgiri, Sri 

P.K. Sarma, 	DC-Cashier should come to Guwahatj and 

join/take-over charge of UDC-Cashir, R,04Guwahati 

from Sri J.R. Mahanta after availing normal joining time. 

On being relieved by Sri P91<. Sarrna,Sri 

J.R. Mahanta, UDC- Cashier should report for duty as 

U.D.C. at R.O. Guwahati on the same forenoon/afternoon. 

Transfer/posting of sri l.Ali Shekkh and Sri 

P:Gwai have been made on their own request and cost. 

They will draw their present pay and other 

allowances as aissib1e.in the new place ofposting. 

TA/DA and joining time etc. will be entitled 

tothe official at Sl. No.1,2,3,4,5,6,8,10,11. No TA/DA 

joining time etc. will be entitled to the official at 

S]..No. 7 & 9 as the postings/transfers have been ordered 

on their own request. No. TA/DA/JOini ng time etc • will be 

entitled to the official at sl.No.12 as the posting has 

cofltd... 
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has beerordered in the same ofice/ station. 

Necessary charge/joining report may be sent 

in due course. 

Sd!- 

K.C.GHOSH ) 

ASSISI!ANT DIRECTOR 

FOR REGION.L. DIRECTOR. 

To 

I. Officials concerned. 

The Dy.Director(F), EC,R.O.Guwahati. 

The Dy.Director(R),EIc,R#O.Guwahatj. 

All Local office Managers,NE Region, 

Cash Br. R.O.Guwahatj. 

AU Branches, R.0.Guwahati Bft. Br. 

8. Office order Register. 

10. Personal file concerned. 

11., Hindi Cell, R.O. Guwahati. 

'I VD-'- 

U 	 A 	•..• 

WVV 

(JjfbvV 
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ANNEXURE - 2. 

ENPI)YEES' STATE INSURANCE CORPORATION 

REGIONAL OFFICE: NORTH EASTER REGION 

GUWAHATI- 21. 

NO. 43-A.22/15/2000-Estt. 	 Dated: 7.6.2001. 

OFFICE ORDER NO. 47 OF 2001. 

Ipartial modification of this office order 

No. 46 of 2001 datd 7.6.2001, the following officials 

will be relieved from their present duties of Regional 

office, Guhati immediat elyin stead of 296.2001 (AN). 

I. Sri D. Sinha, I.I.(R) 

SriM.C. Nag, I.I. (On leave) 

?4rS.. B. Nag, Supdt. 

Sri P.D.Patgiri, U.D.C. 

0thers conditions will remain unchanged. 

sd/- 7.6.2001. 

(Kc. GHOSH) 

ASSI SPANT DI RECTOR 

FOR REGIONAL DIRECTOR. 

-- ---S 

ccntd... 
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TO 

1. Officials Concerned. 

• 2. The Dy. Director (F), R.O. Guwahati. 

ThDy. Director (R), ESIC, R.0. 

. GUwahati. 

AU local office Managers, 

N.E. Region. 

Cash Br. R.O. Guwahati. 

AU Branches, R.O. Guwahati. 

Office order Register. 

Personal file concerned.. 

Hindi Cell, R.0. 

Guwahati. 

Sal-. 

ASSI &'NT DIRECTOR 

FOR REGIONAL DIRECTOR.. 

r11-' vL 

l,,.Cø_,,-_tt'V-0-- 	

• • • 
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ON 

ANNEXUf - 

To 
F1 

The Regional ti rector, 

E.S.I. Corporation, 

Guwahati. 

SUB:- 	Transfer of Self from Guwahati to Tinsukia. 

Sir, 

With reference to R.0. GuWahati 0/0 No. 

46 of 2001 issued vide No. 43-A.22/15/2000-Estt 

dated 7.6.2001 on the abOve subject, Ibeg to state 

the fol1ong few lines for favour of your kind con-. 

sideration. 

	

(1) 	That Sir, my eldest daughter 411 appear 
.40  M.A. Final examination during April/02 

A' 	 V 

/ 	May/02 and the youngest daughter is also 

appear B.Come final examination during April!02 

• 	 - 	My son is now reading in Class-.IX at Ctra1 

School in the current sessiozstarted from 

April, 2001 to• Marct/02. As such it  is not 

V 	 possible for me to shift my children at this 
V 	 stage outside of Gahati. 

	

V  (2) 	i4y husband Sri K.C. Nag is suffering from 

"Osteo arthaitis" since 26.4.01 and he is not 

ccntd.. 
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9) 

- 	 - 

fully cured till now. Mreovér, he is a 

patient of Heart disease. He has already 

suffered heart attack during 1997. He has 

to check up regularly by the physic&áñ of 

GuWahatj almost every fortnight. Hence it is 

not possible for me to sht my entire family 

outside of Guwahati. 

In 'view of above, it is my earnest request 

kindly to cancell my transfer order inmediately so that 

I will be highly grateful to you. 

Yours faithfully, 

Sd/- 8.6.2001 

(MRS. B. NAG) 

Date: 8.6.01. 	' 	 Supdt. R.O. Guwahati. 

• 	 4-t- (-1' 
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IN Ta ciii ADMINISBATIV& TRIBBUNAL 

GUwIJTI 131N0H ;"s GUWAHATI. 

O.A.NO. 237 OF 2001 •_____;_. ____ 

Smti. B].e Nag 

Union of India & Ore. 

jbetterof; 

'ri.tten Statement submitted by 

the Respondents, 

The respondents beg to submit the written 

statement as fOLLOWS 

1. 	That with regard to paa 1, the respondents beg 

to state that the ofice order No .46 of 2001 under No . 43 'A 22/ 

1 5/2OOOEstt. dated 7.692001 issued transferring the applicant 

from Guwahati to Local Office, V.nsucia as Manager Gr .11 in the 

interest of public service. Her husband Shri N.e. Nag, has also 

been transferred from Guwahati to Einsukia by the same order 

in the inìterest of public service. 

Liability of transfer is One of the conditions of 

"Iservice • The petitioner joined the .S .1 • Corporation kaowin6 

fully we U that the post is a transferrab le one • Therefore, 

e petitioner have no right to claim that she may not be 

ansferred. 
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The petitioner has been relieved from her duties 

of Regional Office, Guwthati on 8.6.20 01 (iN) as per order 

No. 47 of 2001 (in partial modification of order No. 46/20 (A )/ 

dated 7.6.2001 )dated 7.6.2001 vide office order No. 48 of 2001 

dated 8.6.201. 

Copy of office order No. 46 of 2001, 47 of 2001 

dated 7.6.2001 and order No.48 of 2001 dated 8.6.2001 and 

appointment order are enclosed herewith. 

FUrther, there is no such Govt./Departrnent inatriac-

tion that both husband and wife serving in the same organ isation 

an not be transferred. Rather, both busband and wife Can be 

posted In same station as far as practiciable vide Govt. of 

India 0 .M. No. 28O34/2/97-stt . (i.) dated 1296.97 • Keeping 

the instruction in view, both of them have been transferred 

to the same station. 

That with regard to para 2, the respondents beg 

to state that no document8/evideuce has been submitted by 

her as she is suffering from laypertention and need constant 

advice by Doctor* ibrtber, she may also take treatment at 

Tineukia for the disease she suffering from. 

Thzt with regard to para 3, the respondents beg 

beg to state in the interest of public service, the office 

order No • 46 of 2001 dated 7.6.2001 modified partially vide 

office order no47 of 2001 datød 7.6.20(1 directing to release 

the applicant on 8.6.2001 and accordingly, the applicant 

has been relieved from her duties of Regional Office, Guwahati 

on 8.6.2001 (iii) vide Office order No.4B of 201 dated 8.6.2001. 



.1.3 - 

40 	 That with regard to para 4, the respondents beg 

to s'tatethat in the order of transfer has been issued in 

the interist of public Jzk service, hence the same is not 

bolt from blue as she lQlowe that the job 1.8 tranaferrable 

any where in India. 

Jurther, there is no bar to educate the children 

at Guwahatiif she is posted even at Tinaukia. There 18 

also no order/instruction from Govt. of India/Depot* that 

the employee can not be transferred in the middle of academic 

session of employee's children. 

5 • 	That with regard to para 59 tbê respondents beg 

to state that the transfer has been ordered in the interest 

of public service, it is not possible to keep In abeyance till 

the completion of academic session i.e. Nay'June, 2002  of 

her children. 

The representation dated 8.6 .2001 has been consi-

dered and intimated to her i*zt request could not be acceded. 

to vide this office memo no • dated 14 .6.2001 (copy enclosed ). 

69 	 That with regard to pars 6, the respondents beg to 

state that the transfer has been ordered in the Interest of 

public service, the Hon'ble OAT is requested not to gTant 

interim relief for stay of the transfer order till disposal 

of the case 0.A. No. 237 of 2001  as requested by the apPlioant 

7 • 	That with regard to pars 7, the respondents beg 

to offer no oonts. 
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80 	 That with regard to para 8, the respondents beg to 

state that although, the other officials mentioned by the applicant 

transferred by the aai order, there is no relation of the applim 

oant with the other officials regarding transfer. 

	

9. 	That with regard to para 99 the respondents beg to 

state that no such representation dated 3.7.2001 received from 

?s. B. Nag by this office. However, I&rs. B. Nag was submitted 

another application dated 25.6.2001 and the same has been consi-

dered and the same iniimatd to her that her request has been 

considered but could not be acceded to vide this office Hemo 

4ted 2596.2001 ( copy enclosed ). 

	

10, 	That with regard to para 10, the respondents beg to 

s'tte that the respondent No.4 for respondent No 93 has not an  

discriminated her as well as Article 14 of the constitution of 

India has not violated. 

That with regard to para 111, the respondents beg to 

state that the order for transfer of the applicant has not been 

issued with a malafide view against the applicant and as such the 

order of transfer is not liable to be set aside and quashed. 

That with regard to para 12, the respondents beg to 

state that Jxxxia=eixt x4aw the reason stated in the above 

paras, the Hon .0ble 0T is requested not to stay the transfer order 

No .46 of 201 and 47 of 2001 dated 7.6.2001 issued by the 

competent authority. 

Verifioation........ 

14 
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I t  bri tt7\' e2r) 	-tQ-  kTir 

L 	 beiig authorised do Ikereby verify and 

declare that the atateents made In this written statenent 

are true to my knowledge, Information and believe and I have 

not wppresaed any material fact. 

And I sign this verification on this 	th 

day of 	 , 2001 at Guwabati. 

kun-
A Pegoo) 

RegioMi Direcior, 

S 1 Córporatiofl, 

	

N E 	
iina Guwalzati2I 
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E1PLOYEE' ST1T .usuPCE CoRpORATICU 

	

REGICNPJJ 	
EJSTER REGICtI 

: 	
No 0430221151200tt 	Dated 14.6-n200 3 

4'!,  MEMJ)RANDtM  

subject 
Transfer from Gu'wahati to TirisUkia. 

thi::: 	
00* 0  • 

with re:[-ermce to her letter dtCd 8..6-2001 

on the 1ov subject,Nt$ B,Nag,SUPdto Ls jnoned 

that the Rgiofla'L DLreCto has 	jnec3. her ••. 

reqwstnd the sgc could not be acceded to and 

dLrctd 	the 	ersigfld to advise MZ8 13.Nag. 

Supdt to join 	tE2l7 after vziiltng nomtal 

joining ttniG as per order filifl . qhih depaC 

action jou1d ba t3ci gaT1at her0 	 : 

( 

K,CGHSH) 
A85IST1tT iIrEcTOR 

FC) R EG IC 	DI 1ECTOR 

Mrs 	 ag 
supdtot 

Regional off ice, 

	

E a  S0I0c0rp0 	
: * 

GuahatL 

- 



EM PLOYE ES • S TATE iN S UIZUJCE C(JRPORATICN 
REGIGNAL OFF ICE: NL RTIi EASTERI REG IUT I 

N0.43...A. 22/15/2000..Ett. 	I Dated 25-6-2001 

MEZIORANDLM 

Subjects Transfer fwn Guwahati to Tinsukia. 
S..... 

With reference to her letter dated 25-.6.-01 
on the above .'subject,Mrs B.Nag,&ipdt, is infoxm 
that the Regiona' Director has considered her 
request but Could t flOtjcCedd to.She is directed 
to join in her nit 	new place of posting as per order. 

si-I) 
ASSISTANT DIRECTCR 

FOR REGIWAL DIRECTOR 

4 

Mrs B.Nag, aupdt. 
Regional Office, 
E.S. I. Corporation, 
Guwa hatj 

a 
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EM PLOYEEse STATE lt'ISIJif\J)CE 
COflTyti R13(31(.IqAL (IFF IcEs N 1?TI I Jj TEJ PJG 1W 

No.43.22/15/200oEtt. 	Dated 256-2001 

Subjects Transfer fzcrn Guwahatj to Tinsukia. 

with , 
 reference to her letter dated 25-6-01 

on the above ubjectMrs BNag,up 	is info.nn thatthe Region Director h35 

h 	

considered her request but cou1c t flot,ccec1ed to.She is directed to join in er 	
ne place of posting as per order. 

To 

Z4rs .B.Nag, Supdt. 
Regionj OffIce, 
ES.I,Corporatjon  
Guwahati 

( I 	GGN SI-I ) 
1SSIsTjT DIRccR 

FOR REG]('Nr DIRECTOR 

.~7 
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REGICNTL CFFICi2 NORTH EASTER REGIGN 

GUWAII1T2l 

'3'. • ; i 	 S  No .43A. 22 15/2000 tt. 	
Dated 14.62001 

1 
MORPNDU 

\ 

- 	5.,. 0• 
Subjects Transfer from Guahati to' Tinsukia.'' 

!th reference to her letter' dzted 8..6-.2001 
on the aboVE su.bjeat,I'1r5 B.Nag,SUPdto is iflfOnCd 

' that the ngicinaL DLIECtOr has exnifld her 	.' I. 
gie could ot be zcceded to and request and the  directed 4 the undersigned to advise Mrs 13,Nag. .' 

SUpdt to join jsnrcedi.atelY after vi1ing noa. 
joining time as 

 per order fiflg 1hich depaUeflt 

action 'would be t&cen agalnst.her..  

.'.•,. 01. •J ,  - 
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K.GHOH).  

ASSISTIINT ].)IREi'0R •, 
FOR BEG ICN?J DIRECTOR:.' 

- 

Mrs B,Nag, 
 

- 
'- Supdt,s 	• ':H ... • 

• Regional Off ice, .:•; 	
' 

E,S.IOCOrpOratbof* ' 	• 	" 
Gu'wahat 	5 
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Ninistry of Personnel,- POG'..'& Pensions 	\7 
(Department of Personnel & Trainin) 

Ne; Delhi, the 3-4-86.. 

OFFlC I"IEMORANt)UM 

Subject 	Pcsting of husband and wife at the same station.. 

The question of formulation of a poiicyiegadin the 
posting at the same place of husband and wiE who arein Govt. 
service Or in th service of Public Sector Undertakings has been 
raised in parliament andother forums on several O.ccasiOfls. Govt,'s 
po-stion -hasbeenthat xquests of Govt. servants and employees Of 

-- 2ubllc cector under -bakings for posting at the same station usually 
receive symn;-jthebjc considration, and that each case is decided 
On merits, keeping n: view the aministrative requirements. 

2.. 	The. Govt... of •Inda have given °the utmost irnrtance to the 
enhanbprnejt ofwomn.5 tatus: in all sectors and all waks of life.. 
Strategies and policies are being formulated and implemeted by 
differenb Ministries of th Central Govt to achieve this e nd, It 
is also considered necessâ 	to have 	ijo]jicv which can enabJ.e 
omen amn10 ed under the Govt and the Public Sector udertakngs 

to dschrge teir respons1 1 11tis as ife/moLher on the one hand and prodi..cti ,e 'TorKers on the oth'r, more efective]y 	lb s t1ie 
poiiv of the Govt. that as far as ios.sibl and. withib the 
constraints 01 admnistrativc 1e - sbiJity, the husband and \ite shirTd be ocsted at the sme station to en& Ic them to lead a 
normal family life and to ensne the educ& ion and welfare of their 
chUdren 

3. In Feb , 1976 the then Department of Social 'elfare had 
lssued a circular D 0 letter to li i1n1stries 	DepartmenLs r1--ir 	 . 	 - L111 	 ve serious condëration to the question of posting hUsbdnd and wife 0t the s:me station 	However, representa- iions continue to be received by the Department of ,lomenrs 	elfare in hhe Ministry of Hunt t an 	esources Development from women seeking 
the intrvention of that Department for, '1 a postin 	:at the place where theIr husbands :are posted, 

• it has, iherafore, now hcn 
decidd'to ly down abroad statement of pcli 	at lejst with  

'. 
regard to these employees who arc under, the purview of the Govt 

/ 

:1c Sector Undertakings 	n aftompt has, thoroforo, been rndc n U?e following paragraphs t 	iy dOwn some guidelines to en 1- le the cadre controlling autnorities to consider the request from the spouses for a potinc at the 5arne station 	he outset, it my be ci arified that it may 	be not 	oocsb1e Lo brincr eve 	catego o 	employees within the arnhit of this policy 	sltutions of 
rusberd'wife employment are vrird and manifcl 	The gui.delin-s an bclo 	crc, thorefote, illustrative and nob exha' ustive. 	Govt ' eesrc that in a 1 1 other cases the cadre controlling nuthoriLy 
should consider such requests with utmost syrnrtny 

2/- 

O) ) 

I 
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Q\rpfltfl;11L c . 	i.:t 	. 

A J ] StL of Prscflfle ' , PUHI 	Thinvfl( 	& rnnion 	 \ 

(pepartmft of 	rsörirtoi 	Train. ing) 	 . 

NeT Dcibi1 the 12th June. 1997 

\. 	 .. 	: 	.. 
. 	 OFFIC NEI'102MDUF 

. 	- 	 of husband andwife at the same station. Sub 	posting 
. 	 . 

- 	 . 	 .. 	 . 	 . 	 . 	 . 	 . 

.. 	 : . 	 . 	 .. 

The udersigfled is drectd to say that on the subcCt 
mentiCfld above, Governmflt had issued deta. tied guie1ines vide 

 

O!'• No.28O34/7/8-EStt. (A) dated 3-4.-86 	The Fifth Central Pay 	. . 

Corru1l1s510 has now recomlnafldeä that 'iot on] the existing iristrUC- 

tions regaing the need to post husband and wife at the same 
station need to be reiterated, it has also recommended that the 

scope of these instructions should be widened to ilnclude the 
provision that where poses at bhe apopriitC level exist in th& 

organisation at the sme station, the hbfld and wife may invr-
ably be posted together in oer to enable them to lead a norniál 
family life and lbok after the welfare of the children, especialY 
till the children are 10 years of age 

2 	The Governmcnt, afbcr considering 	e matter, has decide 

to accepb this recomndatiOfl of the TiFth Cntral Pay Commisciofl 
Accordingly, it is reitorbCd that all NiflLstriS DcpartwnL should1-3 

strictly adhre to the guidcllnns iid don in ON N00 2P0341'7'86- 

Estto() dated 3-4-86 
while decicing on the requests for postln(T of 

husband and wife at the same station and should ensure thRt 5uc 1  

posting is invaiahiY done, especially till their children are 
ears of age, if posts at the 5ppropriat level exist in the 

organisation at the same cetatlon end if no administrative problems 
are exijected to result as a consequence.  

3. 	it is further cljfed that yen in cass whe±e only the 
wife is a government sernt, the conc sSlfl elaborated in Pars 2 

of this 0 . would be admissible to the government servant 

4, 	These instructon3 oula be pp1icab1 only to pots 
rithin the same department nd would not apply On appoifleflt 
under the Central StaFFing Schmc L 

5. 	copy of this Department's ON No 28034/7/86-EStt() dad 

3-4-86 is enclosed for ready refercflCe and guidance 

6, 	rIindi version of the 0 is encloced 

Sd. 
(Ilarindor singh) 

Joint SocrcarY to the Govt of India 
Tel No 301 1276 

To 

(1) fl flinstries /Dcpnrtmons of th Covremcnt of Ibi 

Dooartment 0 -f Women & Child DCVel0P!flL. 

The National Commission for Women, 4, Dëendeyal U1. Marg,. 

ITO, New Delhi 


